| TEM NO. 5 COURT NO. 5 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

I.A 2 of 2015 In
Petition(s) for Special Leave to Appeal (C) No.32236/2014

(Arising out of inmpugned final judgnment and order dated 28/08/2014

in WP No. 1788/2013 passed by the H gh Court of Judicature at

Al | ahabad, Lucknow Bench)

STATE OF U.P. & ORS. Petitioner(s)
VERSUS

RAM KRI SHAN SONI Respondent ( s)

(For vacating stay and office report)

Date: 10/07/2015 This application was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE DI PAK M SRA
HON BLE MR, JUSTI CE PRAFULLA C. PANT

Vi krant Yadav, Adv.
Gaurav Dhi ngra, AOR

For Petitioner(s)

For Respondent (s) Sunmant Bhardwaj, Adv.
Y.S. Lohit, Adv.
Renuka Junrani, Adv.

Midul a Ray Bharadwaj, AOR

55N =%

UPON hearing the counsel the Court nmde the follow ng
ORDER

This is an application for vacation of stay. Let it
be consi dered when the special |eave petitionis finally
heard on 15th Septenber, 2015.
Signature Not Verified Rej oi nder, if any, be filed within four weeks hence.
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